Crl.A. No. 353 of 2005

IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO. 353 of 2005

STATE OF MP. ... APPELLANT
VERSUS
POORAN SINGH & ORS.  ..... RESPONDENTS
ORDER
1. W have head the |earned counsel for the
appel | ant.
2. The respondents despite service have not put in

appear ance.
3. We have gone through the judgnent of th Hi gh Court
very carefully with the help of the |earned counsel.

4. Several reasons have been recorded by the High
Court in rendering the judgnent of acquittal; t hey
being that the prosecutrix herself had filed an
affidavit disowning the prosecution story and the fact
that no rape had been conmitted has al so been confirned
by her father-in-law who was exam ned as prosecution
W tness. Likew se, the doctor did not find any evidence
of rape. It has also conme in the evidence of the

prosecutrix that after the rape had been conmtted she
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had returned to the village and had seen the accused
sitting on the chabuthra and this fact had been pointed
out by her to her husband, but despite this information,
the First Information Report was | odged after a delay of
48 hours. W are of the opinion that the reasons
recorded by the H gh court that have been nade the basis
of the acquittal, are germane to the evidence. Ve,
accordingly, decline to interfere in this matter.

5. The appeal is disn ssed.
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